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In the High Court Of Kerala

Case No : Writ Pettiton (C) No. 25302 Of 2021

Binu G APPELLANT

Vs

Travancore Devaswom Board, Devasom Head Quarters, 
Nandancode, Thiruvananthapuram 

RESPONDENT

Date of Decision : 15-11-2021

Acts Referred:
Constitution of India, 1950 — Article 226

Citation : (2021) 11 KL CK 0087

Hon'ble Judges : Anil K. Narendran, J;P.G. Ajithkumar, J

Bench : Division Bench

Advocate : Ajith Murali, Mohanan M.K.

Final Decision : Dismissed

Judgement

Anil K. Narendran, J.

The petitioner, who is stated to be the Secretary of a society by name
"Thathwamasee Ayyappa Seva Samithi" registered under the Travancore-Cochin
Literary, Scientific and Charitable Societies Registration Act, 1955, has filed this
writ petition under Article 226 of the Constitution of India, seeking a writ of
mandamus commanding respondents 1 to 3 to consider Ext.P1 representation
and take a decision for granting permission to Thathwamasee Ayyappa Seva
Samithi to provide shelter and other facilities for Sabarimala pilgrims in the
premises of Subramaniya Swami Temple, Harippad.

2. The petitioner has filed this writ petition in his individual capacity. Any
resolution taken by Thathwamasee Ayyappa Seva Samithi, authorising the
petitioner to file a writ petition before this Court seeking the aforesaid relief is
not placed on record. There is also no averment to that effect in the writ petition.

3. After arguing for sometime, the learned counsel for the petitioner seeks
permission to withdraw this writ petition, without prejudice to the right of the
Samithi to file a fresh writ petition in a proper manner.
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Recording the above submission made by the learned counsel for the petitioner,
this writ petition is dismissed as withdrawn, without prejudice to the legal right,
if any, of the Samithi to seek such a relief.
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